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IN THE NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH
(Through web-based video conferencing platform)

ITEM No.06
I.A No. 108 of 2022 in
CP (IB) No.100/BB/2021

IN THE MATTER OF:

M/s. Shapoornji Pallonji and Company Pvt Ltd Petitioner
Vs.
M/s. Ozone Urbana Infra Developers Pvt Ltd Respondent

Order under Section 9 of Insolvency & Bankruptcy Code, 2016

Order delivered on 25.03.2022

CORAM:
SH. AJAY KUMAR VATSAVAYI
HON’BLE MEMBER (JUDICIAL)

SH. MANOJ KUMAR DUBEY
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Petitioner : Ms. Anupama Hebbar
For the Respondent : Sh. Perikal K Arjun

ORDER
I.A No. 108 of 2022

1. Heard Ms. Anupama Hebbar, learned Counsel for the Petitioner and Mr. Perikal
K Arjun, learned Counsel for the Respondent.

2. This Application has been filed by the Petitioner 1r1 CP (IB) No. 100/BB/2021
seeking to dispose of the C.P. in terms of the Settlement Agreement dated
19.02.2022 entered between the parties.

3. The Copy of the said Settlement Agreement has already been filed by the
Respondent/Corporate Debtor vide Diary No.962 dated 10.03.2022.

4. Shri Perikal K Arjun, learned Counsel appearing for the Respondent/Corporate
Debtor supports the submissions made by the learned Counsel appearing for the
Petitioner. '

5. In the circumstances, the instant 1.A is allowed and accordingly, C.P. (IB) No.

100/BB/2021 is disposed of in terms of the Settlement Agreement dated
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19.02.2022 with a liberty to Petitioner to seek revival of the C.P. if the
Respondent/Corporate Debtor fail to comply any of the terms of the Settlement

Agreement.
6. Accordingly, I.A is disposed of.

C.P (IB) No. 100/BB/2021
1. In view of the orders passed in the I.A No.108 of 2022, the instant C.P. is

disposed of in terms of the Settlement Agreement dated 19.02.2022 with the

liberty as aforesaid.
2. Accordingly, the C.P (IB) No. 100/BB/2021 is disposed of.
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